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AT wsad, faars 10 faarsT 1987

.Bhopal, the 9th September 1987

Nao, E-4~5-3?=XIV—2.-~1n exercise of the powers
coulerred by Section 38 of the Indira Gandhi
kaishi  Viehwa Vidyalaya Adniniyam, 1987 (No. 20
of 1987), the State Government hereby makes the

following first Statutes, namely :— -
R

"I'HE INDIRA GANDHI AGRICULTURE
UNIVERSITY, RAIPUR STATUTES, 1987
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STATUTES
CHAPTER I—GENERAL

1. Short tifle and commencement.—(1) These Designation of the pc.)st

-St_a'tutes may be called the Indira -Gandhi  Krishi
Vishwa Vidyalaya, Raipur Statutes, 1987.

(2) They shall come into force on the....... v
2. Definitions—In these Statutes, unless the

*context otherwise requires,—

~ (a) “Act” means the Indira Gandhi Krishi
Vishwa Vidyalaya Adhiniyam, 1987;

(b) “Scction™ means a section of the Act;

(c) ‘Words and "expressions used but not defined
.in these Statutes, and defined in the  Act
shall have the meanirigs assigned to them in

the Act.
' CHAPTER II—OFFICERS OF THE VISHWA
VIDYALAYA
A—Other Officers

3. Other Officers.—In addition to the officers
mentioned in clauses-(I) to (6) of Section 11, the
following shall be the officers ,of the Vishwa’
Vidyalaya :—

(1) Superintendent, of Physical Plant.
(2) Vishwa Vidyalaya Librarian.

.‘-B-.-Ap-pointment of officers of the Vishwa
Vidyalaya, other than the Chancellor and
Vice-Chancellor. - -

o

-4, - Qualifications for posts of officers.—Qualifica-
tions required of candidates for appointments to
the posts of Umvcrs;ty Officers other than those of
» the Chancellor and Vice-Chancellor shall be fixed by
" the Board or the appropriate appomtmg authority,
.as the case may be, taking into consideration the

-7 recommendations ‘of—(a) the Administrative Council

il 5. Selection Committees for

_to be recommended for

in the case of Registrar, Comptroller, Superintendent
of Physical Plant and Dean of Student Welfare, and
(b) the Academic Council in respect of the remain-
ing officers. The prescribed qualifications shall be
given due publicity and the Selection Committee
shall select the candidates to such offices with due
rcgard to the qualifications so prescribed.

appointment of
officers, teachers and service persomnel.—Anticipa-
ting a vacancy, the Vice-Chancellor shall = get a
Selection Committee constituted consisting of
members as detailed below for sclccting candidatcs

other than thosé of the Chancellor and the V1co-

Chancéllor :(—

(1

(a) Director of Research

Services.

Director of Extension

Services.

Director Instructions.

Associate Directors

Research.

Deans of Colleges
Superintendent of
Physical Plant,
Comptroller.

Registrar.

Librarian

Composition of Selec-
tion Committee

(2)

(i)  One member
nominated by the
Department of
Agriculture of the
StateGovernment. .
(ii)  One expert mem-
ber representing
the Union Minis- |
try of Agriculture
to be nominated
by the
Deaprtment of
Agricultural Re-
searchand Educa-
tion, Government
of India.
One member from
the Academic/Ad
ministrative
Council nomi-
nated by the Vice-
Chancellor,
(iv) & (v) Twoexpert
members from
outside the
Vishwavidyalaya
to be nominated
by the Vice-Chan-
cellor. |
Dean of the Fac- ;
ulty or the Direc
tor to be nomi-
nated by the Vice-
Chancellor de-
pending upon the
nature of the post. -~
Vice-Chancellor
or his nominee-
Chairman.
(viii) Registrar shallbe .
the Secretary. |

(iii)

(vi)

(vii)
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(c) Assistant Librarian, (1) Chairman.—to be ‘ (3) One officer to be
College Librarian, nominated by the nominated by the
Technical Asstt. Vice-Chancellor C_omptroller from
(Lib.), Agriculture according to the his office. )
Assistant, Farm nature of the post. - : =

intendent, . wo offi
Sul.acnntcndent, %" (2) Dean/Directbr] -5) 0 o ct;)rs to be
Dairy Manager; - .* o nominated by the

=% e Librarian to be : , Vice-Charicell
Foreman, Lady .k - , ice-Chancellor,

e tominated by the ' f ¢ th
Extension Teacher, Vice-Chancellor rom any of the
Extension Assistant : . Faculty/Directo-
and similar non- (3) Head of the De- rate/Department.

‘teaching technical partment concern-

and field staff posts.- ed. Note.—This committee will deal with the appoint-

ments on posts at the point of entry into . -

-
(4-5) Two expert mem-

service and also wuh promotmn to higher

(d) Deputy Registrar,
Deputy Comptroller,
Assistant
troller, Assistant
Registrars, Executive
Engineer, Accounts

. Officer, Audit
Officers, Assistant
Engineer, Junior
Engineer, Medical
‘Officer and such

Comp- -~

ber from outside
the Vishwa
Vidyalaya to be

. nominated by the
Vice-Chancellor:”

Registar or Deputy
Registrar—Secretary

1) Vic&Chanchlor 2
" (or his nomineg)
—Chairman. ’

(2) Registrar, - .

(3) Comptroller,

(4-5) Two members to
_be nominated by
the Vlce-ChanchIor

posts.

(f) Ministerial/Technical
posts located at the
point of entry into
service like Lower
Division Clerk,

DX. II, Laboratory
Assistant in ths
Institutions like
Colleges, Research
Stations, etc.

(1) Dean of College/
~ Officer-in-Charge
of the Institution—
Chairman.

(2-3) Two senior mem-~

~ bers nominated by -
the Dean of
Faculty/Director
concerned from
the Institution/
Department where
the post is to be
filled up. '

I(4) Onc teacher of the

College or officer

accm:dmgla_thp

_ other "technical ‘posts.

Techinical Officers to
Dcans of Faculnes
Section: Officers and

.other sxmilar posts.
not covered by the .
~ above.

(e) Ministerial posts
" (except those of
~-.Section Officers) in

various officers of the

k3 “Vishwa ® Vidyilaya:

—__nature. of the_-
post to be ﬁ]lcd
- up. ’

»
\-.

(6) One. Jmember not
connected with the

Vishwa Vidyalaya " -

_ to be nominated by
the- Vice-Chancellor.

I Reglstrar (or his’

" nommcc)—-Cha.u:

' man. _‘- ':E‘

!

(ﬁ) One- Asmstanta Ru..

© gistrar to-be nomi-
:.. nated by the;: ;V' ice
' Cha@&eﬂozz_,_-

y . g ~ I'- -
s A AR N s =t BATAR

S NN S, (| -

(g) Technical Posts (Non-
I«‘Iimst.,r{al) in
- various offiz3s of the
_szhwa Vidvalaya

e S — Tt ¥ Y TG S R S S

nominated by the :
Dean of College/
Officer-in-Charge -
by rotation.

(1) Registrar (or his= ;
nomineg)— - -
-Chairman.. - | -

) Onc officer o bc g
nommated by the .
Comptro]ler from
 hié office. -..'. '

(3-4) Two ofﬁccrs to be
nommatcd by the
Vice-Chancellor

~ from-any of the -
. Faculty/Directo- :
. - Tate/Department. . -~

. -Ede
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Note.—This Coxmmttec wﬂl only deal thh the
appointments on posts at point of entry into

service and also with promotion to higher '
posts.
(65 R #))

(h) Depa;tmental Pro-
* motion: Committee ni
case of Mlmsecnal -
staff (mcludmgall " (2) Comptroller—
Ministerial Staff in * Member.
the Vishwa Vidvalaya
up to Assistants).

ay Regzstrar——-Chm.r-
man.

(34). Two officers to
be nominated by
the Vice-Chancel- -
lor from within
thé Vishwa Vidya- .
laya.

(5) One officer not

connected with the

Vishwa _ Vidyalaya

to be nominated

: o by the Vice-
Chancellor, ‘

(Note.—In case of pmmotmn to technical posts-
equivalent to miffisterial .

carrying the scale
staff, Chairman of the Promotion Commlttee
will be the appointing authority.)

" Note.—The quorum for every Selection Commit-

tee under clauses (a) to (h) of Statute No. 5
shall be of half the total numbcr of members
__plus one. 3

' Agriculture Deptt., Mantralaya implemented on the

4

in freeos ana=
6.  Procedure of Selection Committee, - (a) (ii)

The Scheme of pay revision and fixation of pay
and other measures for maintenance of standards in ,
Agriculture Education to the Officers, Teachers,

Librarians, PTI and Sports Officer working in t!:ec
Agricultural Universities of the State shall be in
accordance with the orders of the State Government,

|

recommendation of Govt. of India, Ministry 0f1

Agriculture, Department of Agriculture Research and .

Education from time to time.

(iii) In case of recruitment to the posts of non-
teaching Service Personnel including the officers of
Class-I, Class-II and Class-IIT, as specified in
Regulation No. 4(II) of tﬁe INKVV  Servicés
(General Conditions of Service) Regulations, 1969
(except those at the point of entry to service),
two-third out of the tofal number of vacant posts
shall be filled-up by promotion from amongst the
employees of the Vishwa Vidyalaya and the
remaining -oné-third posts shall be filled-up by
selection based strictly on merit and advertisement,

- other than that contemplated below in sub-clause

(B), " or on the names of eligible persons being
sponsored by the M. P. State Employment
Exchange. The employees of the Vishwa Vidyalaya
possessing fhe pr’escrlbed _qualifications -shall be
eligible to apply and their applications shall be
considered alongwith those of other candidates.

The Sclection shall ordinarily be made either by .

hoidmg interviews or by holding'. competitive
examinations, as the Selection Committee may

decide :

_Provided. that for class-II and abovc posts in thc

v 4

S 5 ) 2 SIS
i 6. Procedure of Selection Commlttee,-(a)(l) All -

I| posts of Officers of the Vishwavidyalaya as detailed
; under section 11 of the act and Statute 3 (except those
- of the Chancellor and Vice-Chancellor, Deans of
Faculties) and teachers (as defined under section 2
(x) of the act and detailed in Statute 3 1) shall be filled | l
by Selection based strictly on merit through All In- 1
~dia advertisement. The employee of the
Vishwavidyalaya possessing the prescribed qualifi-
. cations shall be eligible to apply and their applica-
| tions shall be considered alongwith those of other
candidates. However, the posts of Director Research
services, Director of Extension Services, Director
. Instructions, Deans of Colleges and Dean Student
' Welfare shall be inter transferable provided the re-
“ quirements of minimum qualifications laid down for
" the post are fulf'lled
T

gt o ke i i A B .

i

~ment of Madhya Pradesh.

t

works scctlon% the Vishwa Vidyalaya," 60% quota *
shall be fixed for ~promotion from. amtmgst the
employees of the Vishwa Vidyalaya ‘and 40% quota
for direct recruitment thropgh qﬂypmsement In
case the nature of vacancy i§ such,that the Vishwa
Vidyalaya may not be able to recruit the desired-
type of person either from the promotion quota or
by direct recruitment - through advertisement, the
Vice-Chancellor may obtain the. services. of a
suitable person' on deputation from the Govcm-

H

(b)' In case of direct rccmmncnf -’tﬁrquéﬁ;advcr—
tisement the applications recéived: in ‘response to.
the advertisement; shall first be. - scmtin!sed’_by a
Committee to be appomted by theuvﬂs-cﬂdnceﬂor.
which shall recommcnd, to the Vice-Cha cendr the
names of those app]icants who fulfil ,"o premibod
qualifications, for being considered for the' post. The

L]

!

o

¥~—saun!ng eommittco—shan—also;xecqn;;qcnd—tp ~the
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Vice-Chancellor," for being. called for interview, the
names of those candidates whose* qualifications are
within the possibilities of relaxation by the Selection
Committee. The applicants so recommended by the
aforesaid committee and approved by Vice-Chan-
cellor~ shall be called for an interview by the
_Selection Commlttce
- posts of Professors and Associate’ Professor, the
- Selection' Committee may, in the manner as may,
be prescribed by the Board from time to time, at
its discretion,
candidature of such applicants as are abroad on the
date of interview. _ § g

The Selection Committee shall rccommend a panel
of not more than three names arranged in' order of

merit, for each vacancy, to the Vice Chancellor.

(c) In case of recruitment by promotion from
amongst the Vishwa Vidyalaya employees, the.

Vishwa Vidyalaya shall determine in respect of each’

grade or service to) which appointment may be “made!
by promotion, the grade or service from which such
promotion may be made. The Selection Commlttee
shall scrutinize the service record, qualification and
professional attainments, etc. of all employees in thc.'
concerned grade or service from which promotign

“is to be made and shall recommend a panel of not

moré than three names for each vacancy, ar:angcd'
in order of merit-cum-seniority.

7. Procedure t'or appointment,—(1) Thc pancl of

recommendees.in order of merit prcpared in accord-
ance with Statute 6 (a), 6 (b) and 6 (c) shall be

In case of selection for the

also consider in absentia in the.

C—Emoluments, terms and condiﬂons of senlm
and powers and duties of the Vice-Chancellor

8. Emoluments and other tevms and conditions

- of Yervice of the Vice-Chancellon.—

8(1Xa)  The Vice-Chancellor shall receive a salary as ap-
proved by the State Gowt. from time to time.

' (b) The Vice-Chancellor shall not be entitled to
the benefits of the Vishwa Vidyalaya Provident Fund:

Provided that if a person already in service of the

submitted by the Vice-Chancellor to ‘the ‘appointing
authonty, .vath his own recorded recommendations.

(2) The appointing authority may accept "and

, approve the recommendatlons or return the recom-
_mendations - refusing

to accord approval, giving
reasons in writing thereof, in which case the Vice-

Chancellor shall, in due course present another panel
of recommendees in order of merit to the appointing

authority in accordance with the Statutes 6 (a), 6 (b)

and 6 (c). ' .

(3) Subject to the 'prov-itions of Statute 6 (a) the

"= apprppriate appointing authority may make an'ad hoc

appointment jn any emergency for a period of not
more than six months. Such an ad hoc appointment
extending .beyond a period of sjix months will require
the approval of the Board.

- Boprd and also

Prmndent Fund and the contnbutmn of the Yishwa

) Vidayalaya will be limited to what he had been con-

tributing prior
Chancellor.

to his appointment as Vice-

(2 The_. Vice-Chancellor  shall be entitled to
receive Travelling Allowance at the rates prescn'ﬁcd
in the Travelling Allowance Rules _fixed by thc
Medical reimbursement
Vishwa V:dyalaya Rules.

(3) (a) The Vice-Chancellor shall be cntztlcd to
leave on-full pay for 1/11th of the period spent on

active service. He may -avail himself of this .!cayc

whenever he finds it necessary to do ‘so duririg his
tenure and report the same to the Board:

~Vishwa—Vidyalaya-is —appointcdras—fhficé-@:anccllbr‘——
he shall be allowed to contmuc to subscribe to his

as per _
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Provided that he will cease to earn such leave
when the léave due to him amounts to ninety days.
The Vice-Chancellor shall be ‘entitled for surrender
and encashment of earned leave and all other leave
privileges as are granted by the Vishwa Vidyalaya
to its officers.

(b) In addition to the leave noted in sub-clause
(a), the: Vice-Chancellor ‘'shall be entitled in case of
illness or ‘oft“'#ecount of private affairs to leave
without pay for a period not exceeding three months
during the period of his tenure, provided that leave
taken without pay may be subsequently transformed
into leave on full pay to the extent to which leave

. may. have bccqnc due under sub—claus.g ga} ghoye.

4 Powers of Vice-(.'ﬂmncellor.—-—'rhc Vlco-Chan
ccellor shall have the power =

(a) to sanction recurring and non-recurring expen-
diture within the approved budget of .the
Vishswa Vidyalaya provided he may reappro-
priate amounts within the various units of
appropriation ;

(b) to countersign hts own T.A. bills and medtcal
.. reimbursement bills subject fo the prowsmpc
of thc Vishwa Vidyalaya Rules ; v

(c) to open account_ on behalf of the VishWa
Vidyalaya in the Scheduled Bank in ac
cordance .with sub-section (3) of Section 36
of the Act and to authorise any drawing and
disbursing officer” of the Vishwa Vidyalaya
to opcratc such an account

(d) to countermgn T.A. ‘bills and sanction absence
of duty beyond jurisdiction: of officers of the
Unwcrsity,

{e) to grant leave as pcr delcgatlon of powers.

D—-Emolumen(s, terms and condltions of service and

powers and duties of officers of the Vishwa Vidya-
laya: other then Chancellor and Vice-Chancellor.

9. Conditions of service etc. ol‘ other ofﬂcers —
(1) Subject to the prowswns of the Act and the
Statutes hereinafter madc the conditions of service

s 9 the officers of the Vishwa Vidyalaya other than

the Chancellor and Vice-Chancellor shall be those

embodied in the contract of service prescribed by -

the V:shwa V'dyalaya for aﬁ‘lccrs

(2) The Board, may, if -so- recommcnded by the
Selection Committee and for reasons to be recorded
in writing for acceptance of such recommendations,

~ JNKVV Services

age GT'GU"(“J ty)'years provﬁled‘that—-

sanction a higher initial salary than prescribed by

~ these Statutes, but not. exceeding ﬁve advance

increments to any candidate.

(3) All officers mentioned in clause (1) shall be
whole-time salaried officers of the Vishwa Vidyalaya
and shwil be entiiled to leave, leave salary, allow-
zmces and other benefits as prescribed in this behalf
by ‘the Board from time to time for its emplqyecs i

Provided that if a candidate from outside the
services of the Vishwa Vidyalaya is appointed for

. posts of Deans of Colleges and Directors, the period

of his appointment -shall be for such a tenure and
subject to such conditiond as may be dctcrmmed by
the Vice-Chancellor. Such a candidate unless
selected for andther suitable post during the preseri-

bed tenure will have no claim.on any .other post in
the Vishwa Vidyalaya after the expiry of the speci-

fied tenure. The Vice-Chancellor shall have powers
to suitable curtail/rcduce such tenure depending
upon - the exigencies and convenience of adminis-

tration.

\/(:5 All officers except the Chancellor and the

Vice-Chancellor of the Vishwa Vidyalaya mentioned
under: Section 11 of the Act,. teaching staff of the
Vishwa Vidyalaya as defined under Statute 31 of the

. Vishwa  Vidyalaya Statutes, non-teaching service
. personnel of class I, class Il, class III and class IV

categories as detailed in Regulation No. 4 of the-
(General Conditions of Service)
Regulations, 1969 shall be entitled to be in service
of the Vishwa V:dayalaya until they complcte the

() Al V. wa V:dya]aya employees may, in the
pubH finterest or in the Vishwa Vidyalaya
-ipterest be retired at any time after they
attain the age of 57 years or 27 years of
qualifying service, on three montlis notice
without assigning any reason or on payment
of three months pay and a]lowances m ].lctl
of such a notice ; -

(i) Thiere shall be a Technical Evaluation Com
mittee headed by Vice-Chancellor, two experts
from outside the University in the concerned
discipline nominated by the Vice-Chancellor,.
orie representative of the State Government
and .one representative of thé T.C.AR., to
evaluate each person at the age of- 35/45/55
.years respectively. On the basis of evaluation
the said Committee will decide about - the
continuance or thc retnrcmmt of the person
concernt:{.. '

b e
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Similarly, there shall be an evaluation committee

for Administrative Officers (Asstt. Registrar
and above) under the Chairmanship of the
Vice-Chancellor. The other members of the
committee shall be a representative of = the

State Government and Director of Agriculture.

The screening will be done on attaining of
age 55 years;

(iii) The cases of such persons as have been
re-employed in the Vishwa Vidyalaya Service, .

E g

after retirement from Government Service,
shall be governed by the terms and .conditions
of their re-employment in the Vishwa Vidya-
laya Service; and B

-

(iv) Provided also, that such re-employed persons

shall not be continued in the Vishwa Vidya-
laya seryice beyond the age of 60 years.

10. Comptrolley~~Emoluments -and powers and

- 10(1)

e - - ——tire-fiamcial estintates-and-for-its presentation

duties,—!

The Comptroller shall receive a salary in the scele -

as approved by the State Govt. from time to time.

s

(2) In addition to the powers exercised by him

under clause (a), (b) and (c) of sub-section (3) of
Section 19, the Comptroller shall also exercise the
following powers, namely :—

(a) he shall _b’é responsible for.the preparation of

to the Board under Section (39) 33 of the Act;

(b) he -shall receive income and fees, disburse

payment and be responsible for the day-to-day
financial transactions of the Vishwa Vidyalaya

" and for the proper accounting thereof and all

incidental matters including correspondance

relating thereto ;

(c) he shall exercise such other power as may be

prescribed by the Statutes and Regulations. or
as may be required, from time- to time, by
the Board or the Vice-Chancellor with respect

- to matters pertaining to accounts and finances

of the Vishwa Vidyalaya for which he shall
be directly responsible to the Vice-Chancellor;

(d) he shall attend the Board meeting as and when

required to do so for the purpose of fulfilling
his responsibilities and duties envisaged in
Section 19 (3) of the Act, (1987).

"~ (3) The receipt of the Comptroller or of thé
person or persons duly authorised in writing in this
behalf by the Board for any money payable to the

Vishwa Vidyalaya shall be full discharge for

same.

11.

the

Denuty Comvfroller, his emoluments, nowers

and duties.—(1) The Deputy Comptroller shall be a

whole

time salaried officer and shall be appointed by

the Vice-Chancellor as provisions in the relevant
Statutes, ™ : '

11(2)

The Deputy Comptroller shall receive a salary

the scale as approved by the State Govt. from time to time

(3) The Deputy Comptroller shall perform such
functions and duties including those pertaining (o
accounts and finances of the Vishwa Vidyalaya as
may be assigned fo him from time to time by

Statutes, regulations, delegation of powers
the Comptroller and¥the Vice-Chancellor

and’ b}r
and in"

respect of such functions or duties assigned to him,
the Deputy Comptroller shall be directly responsible

to the

12..

tha

12(1)

(2)

officer concerned.

Registrar—Emoluments apd powers and

L — . ._-;Mﬂ;—_—.;{;h—_-n P, PR -'—]

The Registrar shall receive a salary in the scale as

-, approved by the State Govt. from time to time,

It shall be the duty of the Registrar,—

(a) to be responsible for the preparation of the
. annual report under Section 41 of the Act:

(b) to be custodian of the records, common seal.

and such other property of the Vishw.a
Vidyalaya as the Board® _sh__al] commit to his

charge ;.

(c).to issue all notice convening meetings of the

Board, Academic Council .and of any com-
mittees or bodies appointed under. the Act of
the Vishwa Vidyalaya of which' heis to act

as Secretary ;
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(d) to keep the minutes of all meetings of the (b) o supervise the management of sludents
Board, the Academic Council and of any hostels, messing arrangements and cafeterias;
commiitees or bodies appointed under the
Act of which he is to act as Secretary ; {c) 1o co-operate with the staff in charge of
physical education activities, National Cadet
(¢) to conduci the official correspondence of the Corps and other allied activities;
Board and the Academic Council excgpt
matiers pertaining to finances of the Vishwa {d) to deal, in consultation with the Dean of the
Vidyalay2 and matters incidenfal théréto = Faculty concerned, with student indiscipline,
falling within the ambit of Comptroller’s excessive absentesism and other -student
duties : _ irregularities from point of view of maintea-

ance of discipline ete. ;

(f) to adminisier Statutes of the Vishwa .Vidvalaya
(e) to supervise health programmes and medical

with respect tfo admissi of students and
P ; - ) facilities for stndent ;

their continuance as such ; ]
(f) to make arrangemenis for scholarships.

(g) to prepare time schedule for academic stipends, part time employments and other
courses as recommended by the Faculties such assistance as may be deemed necessary
and plan and direct the admission of students for welfare of siudents;
for wvarions courses and record transfers
and drop-outs as recommended by the (g) to communicate with guardians of students
Faculiies ; concerning the welfare of the students:

{h) to maintain records of each student of the (h) to be responsible to the Vice-Chancellor in
Vishwa Vidyalaya including academic accom- Jhe exercise of powers and discharge of
plishment, conduct as a student, and all « hties. under the Act ;
other matters which bear on the accomplish- -
ments and conduct of the student ; (i) to co-operate and assist the Employment

o Bureau in the matters of employmeni of the
(i) to maintain records on non-siudent atiendants ploym

in Vishwa Vidyalaya programmes, as desig: students who have completed courses in

nated by the Director of Extension Services; Vishwa Vidyalaya.
(j) to maintain . records of Graduates of the 14. TDireftor of Researct ~Services:his emolo-
Vishwa Vidyalaya : ments and powers and dutics.—(1) f

14(1) The Director of Research Services shall receive &
salary in the scale as approved by the State Govt. from time (o
time.

(k) to discharge such other functions as may be
assignad to him from time fo time by the
Vice-Chancellor to whom he shall be
responsible for the same. 'ow (2) The Director of Research Services shall be

appointed on such term as the Board may approve.
15. Dean of Student Welfare —Emoluments and

Powers and futies.—" (3) It shall be the duty of the Director of

13(1)  The Deanoi Student Welfare shall receive a salary Research Services—
in the scale as approved by the State Govi. from time to time. ‘
(£) Al SOAI UE LIS Uuly Ul e wcan OF SLUUGL (a) to exercise OYcra]l control of the planning
Welfare— and prosccution of research conducted by
the Vishwa Vidyalaya, excepting rtesearch

(a) to plan and direct, in co-ordination with other- . done by stl:ldc:nts to meet degree requires
o Vishwa Vidyalaya, Officers and authorities, ment aﬂfi,. b.}' teachers f’f the. Vishwg
all  non-curricular activities for studeal Vidyalaya to improve teaching ability.
including clubs, recreation centres, co-

operatives, ete., as may from time to time be (b) to preparc Research Service Programmes .and
approved by the Vishwa Vidyalaya for annual budget estimates as may be required
Welfare of students; by the Vishwa Vidyalaya

&6

.I) d
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(c) to assist the Dedn concerned in the super-

vision over the members of the College staff

engagéd on approved research programmes
under the general perview of the research
service ;

(d) to require and supervise the compilation of
research result, and the proper publication of

the research findings ;

(e) to approve - for publication, in consultation
with Deans concerned, research manuscripts
in such general form and. such number as
may be determined ; '

®) to assign numbers to all publications and to

maintain official' record of all publications ;

(g) to be gcsponsibie' to _thL-. Vice-Chancellor in
exercise of the powers and discharge of the

duties under the Act ;

(h) to undertake ‘teaching work ;

(i) to perform such other duties as may be con-
ferred .or imposed
_ R_cgﬂlations or by the Vice-Chancellor with

* the prior approval of the Board.

A5. Director of* Extension Services—his emolu-
ments, powery and duties.— - el
15(1)  The Director of Extension Services shall receive a
Salary in the scale asapproved by the State Govt. from time to
time.
(2) The Director of Extension Services shall be

appointed on_such term as_the Board-may--approve.— — —procedure - -designed - to- inculeate—in—the

(3) Tt shall be the duty of the Director of
Fxtension Services—

(a) to cxercilsc" overall control of on-campus and
: off-campus educational work involving culti-
Vizvatorsgnd gural families; . :

(b) to prepare yearly programmes and budget
needs for the .education of cultivators and
other non-students in connection with the
extension scheme ;

(c) to assist the Deans of Faculties in developing
courses and in teaching students in. various
forms of the extension education ;

' (d) to supervise off-campus ~programmes dealing
with-"aBicultural co-operatives and rural
youth programmes ; ’

(e) to exercise supervision over the extension

specialists
Colleges and such other members of the staff:

 powers «ud duties.— ¥ T _—mmes T

on him ‘by Statutes, -

assigned or attached to the -

who are engaged in extension work and
guide the extension work ;

(f) to direct the preparation of materials such as
publication, film, etc., for better development
of the extension programme ;

(g) to distribute any material as a part of the
Vishwa Vidyalaya Extension Services ;

(h) to be re,sponsi'ble" ti') the Vice-Chancellor in
the exercise of powers and discharge . of
. duties under ‘the Act ;
(i) to undertake teaching, . work. ... - '.=?-n-‘~
(i) to perform such other duties as may be con-
* * ferred or imposed on him by the Statutes,
Regulations or by the Vice-Chancellor with
the prior approval of the Board.

16. Dirpetor of Instrugtions—his

emoloments,
%

16(1)  The Director Instructions shall receive a g[my;in
the scale as approved by the State Govt. from time to time,

(2) The Director Instructions shall .be appointed

~on such terms as the Board may approve.

(3 Tt Shall be the duty of the Director Instruc-
tions—

{a) to be in overall charge of the Education in
all the Faculties of the Vishwa Vidyalaya and
allied subjects ; )

(b) to frame, develop, “evaluate and i@nptovc
courses and curriculum and develop teaching

students professional competence, character
and quality of leadership in consultation with
the Dean of Faculty concerned;

(c) to ensure uniform staqdafd of teaching and -
. “examination in all constituent colleges of

Vishwa Vidyalaya :
(d) to develop an integrated system of teaching,
“‘research and extension education-and to co-
ordinate the teaching work of different
Faculties ; : o

(e) to make arrangements for providing in-service
and post-graduate training facilifies to

' academic staff members of constituent
- colleges, Research Stations/Farms ;

“(f) to exercise overall control of the planning and
co-ordination of work done by the students

of the Vishwa Vidyalaya in preparation for" - .

the requirements of post-graduate degrees;- .
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o (g) to co-operate with the relevant college faculty
| in which post-graduate students are studying
.' in order that the requirements for such
degrees may be fulfilled in proper manner ;

“(h) to be responsible to the Vice-Chancellor in
cxercise of powers and “discharge of duties
'pnder the Act; ’

1]

(i) to undertake-'teaching work ;”

.~ 17. Superinttndent of Physical . Plant—his
emoluments,” and powers angd doties.—"

17(1)  TheSuperintendent of Physical Plant shall receive

a salary in the scale as approved by the State Gowt. from time

to time. ‘ i

i Provided that when the salary of a person is
drawn from the State Government or . any other
agency on deputation,
accordance with the concerned regulation.

@) It shall be the duty of the Superintendent of
o Toaad T3 PG b o :.-r.f.j ar{“ (1,
Physicgl Plant— bl i o ~ B

(a) to exercise overall control of the Vishwa
Vidyalaya maintenance, security of Vishwa
Vidyalaya buildings, gardens, grounds and
the parks;

(b) to supervise the supply of clecicivity, water,
telephone and other such services and
the operation and maintenance of
Vidyalaya vehicles ;

(c) to direct operations providing for the cleanli-
ness and sanitary conditions of th¢ Vishwa
Vidyalaya ; oy T

(d) to provide for the installation, use and

* ‘maintenance of Vishwa Vidyalaya. equip-
ments, in co-operation with other officers;

(€) 'to supervise the allotment and uses of rooms,

houses, buildings and grounds as directed by
appropriate authorities anhd officers;

(f) to <direct the plans for, construction and/or
alterations of Vishwa Vidyalaya buildings and
grounds as ordered by Board ;

(g) to perform *such other duties as may be
assigned to him by the Vice-Chancellor and
Board, , for ' the proper functions of the
physical facilities 'of ' the Vishwa Vidyalaya.

< 18
* (1) The Dean of the Faculty
appointed on such terms as approved by the

concerned shall be

his pay shall be fixed in

Vishwa -

the scale as approved

Powers and duties of Deans of Faculties.— -

Chancellor on the recommendations of the Vice-

. Chancellor from amongst the Deans of Colleges in

that Faculty for a period of three years. The
Vice-Chancellor shall have powers to curtail/reduce
this period depending upon the exigency of service
and convenience of administration.

18(2)  The Dean of Faculties shall receive a salary in the
scale as approved by the State Govt. from time to time.

(3) The Dean of the Facalty shall—

(a) be the Chairman of the Faculty and shall be
responsible to the Vice-Chancellor for the
administration and execution of = Faculty
Policies ; . ) o

(b) be responsible for the due observance of the
Statutes and other regulations relating to the
Faculty ; o

(c) formulate and present policies.to the Faculty
for their consideration without prejudice to
the right of any member to present- any
matter before the Faculty;

(d) be responsible to organise, advise, guide -and
conduct matters relating to the policies and
programmes related with. tcaching/research/
extension, curricula, courses. course outlines,
examinations, registration and admission ete.,
in the Faculty and act as the Chief Adviser
to the Vice-Chancellor and other concerned
officers in this connection ; ;

(e) serve as the medium of communication for all
official business of . the Faculty with other
authoritizs of the Vishwa Vidyalaya. Celleges,
students and the public; :

(fy perform such’other duties as 'or assigned to
him by the Vice-Chancellor. i

19. Dean gf College—his _e.moluments;' ““powers
and duties, o Dheww g _.'.w
19(1)  The Dean of the College shall reczi.ve a sal.ary in
by the State Govt. from time to time.

L e,
B enddate

(2) The Dean of the College shall be appointed

in accordance with Statute 6(a) (i).

(3) Tt shall be the duty of the Dean of College—

(a) to exercise overall control of the Gollege of
which he is the administrative and academic
head in respect of all employees. students,
activities, facilities and the expenditure in-

curred therein ;

N
h?'h
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(b) to supervise the teaching, research ard exten-
sion work of the staff of the college and be
responsible for the work and conduct of all
-the students of the college;

(¢) to be responsible to the Vice-Chancellor
through the Dean of the Faculty and the
Director concerned, in-exercise of the powers
and dischargc of duties under this Statute ;

= "'\

(d) to
duties as may be delegated or entrusted to
him by the Vice-Chancellor in regard to the
College of which he is the Dean and to be
responsible in all Technical and Administra-
‘tive matters related to teachipg, research and
extension = etc. through the Dean of the

. Faculty and the Director concerned ;

(e) to undertake tcachiné, -research and .extension
by himself ;

(f) he shall be responsible for the due observance
of the Statutes and regulations;

(8) he shall supervise the registration and progress
of the students in his_college;

(h) he shall formulate and present poﬁcies on
academic matters pertaining to his college to
the Faculty/Academic Council for considera-
tion through the Dean of Faculty/Director of
JInstructions ;

(i) he shall be responsible for proper administra-
tion of Research Station/Instructional Farm/

“ Institutions alliélie"d 1o thie college; =

(j) he shall be also responsible to the concernmg
authorities for the use and maintenance  of

lands, buildings, laboratories, libraries and
such other properties of the college, the
Research  Station/Instructional Farm and

other institutions attached to the college;

(k) he shall' be res'pons:'blc for the maintenance,
' supervision, functlonmg of the hostels of the
college ; ; "

(1) to be responsible for the procurement of stores,
equipments and such other items as are
necessary for the college and units attached
with the same ; :

(m) to be responsible for the maintenance of high
standard of discipline in the institutions under
him ;

exerclse such powers and discharge such

‘ (q) to assist the Director of Research Services on

ments and powers and Auties.—
20(1)
ary in the scale as approved bytheStateGow. from time to;

{n) to be responsible for the maintenance of high
s;andard of financial dmc:plme in th,a institu-
tions under him ;

(0) to assist thce Dean of the Faculty for all
policies and programmes related to teaching,
research and extension work in the Co]legc
on co-ordinated basis ;

_'(p) to prepate proposals for College actwmt.s and

105

budgct estimates for -tMe*needs thereof and

be responsible to the Comptroller through the

Vice-Chancellor, that all college -activities are

in accordance with sanctions

of the appro-
priate authorities ; ’ '

the development of plans and budgets for
research in the pertinent subjects and in the
" preparation of reports as may be asked by
him and also direct the research work done
by the College staff and students and under
the schemes
under him ;

(r) (i)-to assist' the Director of Extension Services
.on development of plans and budgets
cxtensﬂ'uo"'work in the institutions under him ;

(ii) to assist the extensiol services on the deve-
lopment of informational matcriaIS' and

(iii) to direct the extension cducanou work done
by thc College staff ;

(s) to assist the Director of IIIStIIICllOﬂS and

direct’ the works of post graduate studcnts m

~ s college;

(t) to be responsible to the Vice-Chancellor,
through the Superintendent of Physical Plant
for the educational use of the buildings and

rooms assigned to the college and ‘for the
general equipment of the college;

(u) to perform such other duties as may be
conferred or imposed on him by the Statutes,
Regulations or by the -Vice-ChanchIor.

Librarian—hls

emolu-
2 !

' The Vishwavidyalaya Librarian shall receive a saj-F

20. Vishwa Vidyalaya.

- ba=

llm
) 1t shall ‘be the duty"of the Vishwa Vidyaaya
leranan—

attachied with the institutions - -

for -

(a) to maintain, control and supervise all Tibraries of -
. the Vishwa Vidyalaya and to organise their
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;s in the manner most beneficial to' the
5 of teachmg, research and extension ; -

(b‘) "&'n .prr:pare annual budget for developing and
operating. all the libraries under the Vishwa
V!dyalaya

\'.

(c) to receive’ and co-ordinate ;ecommcndanons

from Deans dnd Directors for the purchase

.. of books and | chstnbuglon thereof amongst
"' studénts and thembers of the staff ;

(d) to make recommendations to the Comptrofler,

through the Superintendent of Physical

Plant, on = the need of improvement in’

acaqmmodatlon of the libraries of the
© . Vishwa Vidyalaya ;7 ;"

- (e) to do such other thmgs in connection with the-

llbrary and improvement thereof as may be
rcqulred by the Vlce-Chauccllor

- Explanation.—For the purposes of this Statute
“Libraries of the Vishwa Vidyalaya” shall
include libraries of the Vishwa Vidyalaya
campus and all libraries attached to the
colleges and institutions ~under the Vishwa
Vldyalaya e,

Note.’—The Vicc-Chancellor may ask’ any of the
officers mentioned in the foregoing Statute
or others, hereinafter mentioned, to discharge
such other function in adchtlon to his own
duties.

CHAPTER III—AUTHORITIES OF THE

o VISHWA-VIDYALAYA—— - —

21 —Buarﬁ' —(1) Thc Chancellor shall, by noti--
fication, congtitute the Board’in accordance - with
‘the provisions. of Sc_ctlon 26 of the Act.

(2) As laid in sub-section (4) of the Section 26 of
" the Act, the-members of the Board (other than
ex-officio members) ~ nominated or elected as the
‘case may be, shall, subject to,the provisions of
Section 55 of the Act, hold office for a term of
three years. The term  shall commence from the
date on which- their nomination or électlon is
published in the' “Madhya Pradesh Gazcttc"

: . v skl &{n

22, ‘Academic Con'nexl —(l) Threc teachers to
be elected under item ‘of sub-section (1) ‘of
Section 29 shall be ‘elected by ballot as follows :—-

(a) Onc member shall be elected by the Fa:_:ulty
of Agriculture from amongst its members ;

10_‘° HEASW iratra, fedt=m
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- (b) One member shall be elected by the Faculty of

Veterinary Science & Animal Husbandry from

: amongst its members;
(c) One member shall be elected by the other Faculties,

if any, from amongst their members, by rotation, as
may be determined by the Vice-Chancellor.

(d)  Thetenure for the elected members of Academic
Council from various faculties of the
Vishwavidyalaya shall be 3 years.

(2) Academic  Council -shall, by  regulations,
provide for: the dcvelopment of curriculum and
syllabi by wvarious Faculties in accordance with ‘the
objectives of the Faculty and the Decgree require-
ments of the Vishwa Vidyalaya. Such regulations
shall also provide that proposals of the Faculties
shall” be subjcct to the ‘approval of’ the 'Académic.
Council.

23. Faculties.—(1) The Vishwa Vldyalaya shall | _
have the following Faculties, namely:— 3 : :

(i) Faculty of Agriculture .

(ii) Faculty = of Veterinary Scxence &- Anunal
Husbandry.
(iii) Facu]ty of Agncultural Engmecrmg

* €iv) Factlty 6f Dairy Technology.

(v) Faculty* of each of such su‘bjcct other than

* those mentioned above for ‘which' a new
institution is opened or similar other
Faculties offered ‘to qualify -students for
academic degrees. ’

(2) Each Faculty shall consist of the followmg
__members i— _‘:_____h_ -

(a) Dean of the- Faculty—Chairman. _
(b) All-Deans of Cbl}cgcs.

_ (c) Heads of Department of Studies 111 the
Faculty. :

(d) All Professors and six Research Specialists
and three Extension Specialists, employed in
the service of the Vishwa Vidyalaya, nomi-
nated by the Déan: of Faculty in consultation
with Director 'Research/Direector Extensjon
for a period of one year from the date of
notification.

(e) One Associate Professor and if there be no
Associate Professor, Assistant Professor from
each Department in the Faculty, by rotation,
for each academic year, according to
seniority. '

W

A%
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(f) Dircctor ‘of Research Service.
(g) Di_rcct_or of Extension Services.
(h) Director of Instructions.

(i) Not mbre than twq members, not in employ-
ment of the Vishwa Vidyalaya, as the Dean

5 of Faculty may co-opt for a pcrlod of two i

OISz jet e %

(]) One member from each of the othcr Faculties -
as the Dean may, in consultation with the
Dean of the Faculty concerned, co-opt for
such period as he may deem fit.

* {8) Each Faculty shall be responsible to its Dean.

(4) Each Faculty shall draw up a -College Orga-
nisational Plan which provides for such departments
s deemed best and shall define the scope of the
work to.be done by the college and the various
departments comprised in each such Faculty. A
propqsal of a Faculty shall be considered by the
Atademic Council and, if approved by the Council
shall be forwardc_d to. the Board for its considera-
tion. Any changes desired by the Council and/or
Board shall be referred to the Faculty.

_(5) Each Faculty shall consider and make such
recommendations to the Academic Council on any
question pertaining to its sphere of work as may
appear to it necessary or on any matter referred to
it -by the Academic Councﬂ

(6) Subject to Regulations made by the Academic

__Council, each_Faculty shall develop _college. curri-
.cula and course ouflines to meet the degree
requu‘cments of the. Vishwa Vidyalaya,- and shall
rovide teaching*laboratory and field experiences
and other opportunities *for
participate in research and extension activities, in
accordance with the objective of the Vishwa
Vidyalaya. . ' .

(7) Subject to the provisions of the Statutes, each
Faculty shall prescribed detailed conditions of
admission of students to the College and to the
vanous .courses of study in the Faculty; shall
formulate standards for the evaluation of the
_progress and attainments of the students of the
collcge and recommend dismissals of st}'ldents who;
“fail"to meet the academic requirements of the
college and Vishwa Vidyalaya.

(8) ‘A Faculty - shall recommend .to the Board
that degrees be conferred on students who have
satisfactority fulfilled the degree requirements of
the Faculty and Vishwa Vidyalaya.

f

learning and shall

—

(9) Subject to the Statutes, a Faculty shall—-

-

(a) Assist the Extension Services or the develop-
ment of plans for training of cultivators and
others who are not students of the college
and shall recommend to the Director of
.Extension Services, the issuance of diplomas,
cerugcatcs or ,other.’, recogniuon to those

*“meeting the prescribed reqmrcments, and -

(b) Assist the Research Scrvxce,on the develop-
ment of plans for the conduct of _research
work aimed at pract:cal solution to cultwatqr
problems

24, Other Authorities.—ln addition “to Jth'e
authorities mentioned in item. () to (@ u) of
Section 25, the following shall be the authorities of
the Vishwa Vidyalaya, namely —

<
U

..41

(1) A'dministrative Cou_;'lcil.

2) Eiténsit.m Education Council.
3) Research Council. &

(4) Council, of Post-Graduate Studies.

25. Administrative
shall
persons, namely i —

trative Council consist of the following

(@) Viqc’-ChanceIlor—'Chairman. _
(b) Comptroller.

.(c) Reglstrar—Sccrctary
(d) All Deans of Faculucs

(¢) Two Deans of Colleges nummatcd by the

Council.—(1) The Adminis-

107

Vice-Chancellor for a period of one year by .

rotation.
(f) Director of Research Services.
(g) Director of Extensi(;n Services.
(h) ‘Sluperinten&cnt of Physicai Plant

(D Two Heads of Departments from Agriculture

- Faculty, two from the- Faculty of Veterinary

Science & Animal Husbandary and one from

the Faculty of Agricultural Engineering in

. rotation according . to the seniority for 2
_period of one year. '

KO) Dean of Student Welfarc. -
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(2) 1t shall be the duty of the
Council to make recommendations to the Vice-
Chancellor on all matters with which Vishiva
Vidyalaya is concerned save matters pertaining to
academic aspects, as may be referred to it by the
Board, the Vice-Chancellor, the«@oadem:c Counci]
or the Facultws.

z
. Sl fll

Extension Edqqaﬁon Counc!i.—(l) The Ex--

tensibn . Bducation” shall consist of the

following persons, namely —
(a) Dircctpr of Extension -Services—Chairman.

“ (b) All Deans
Colleges—One of the Deans of Colleges as
may be appointed by the Chairman shall act
as its Secretary.

NG
v

(c_) Director of Rcse:arch Services.

(2) The Extension Education Council shall be
responsible to the Director of Extension Services
and shall considered and make recommendations on
all matters pertaining to Education Extension and
specially with respect to—
at

(b) Agricultural rural life extension Service.

(c) Preparation of education material for cultiva-
tors.

of short courses, etc.,

Agismcnis wmea i

(d) Conduct

() Field extension programmes for the benefit of

© o

cultivators.

(f) The 'deveIop;ﬁént of agriculture production

and making co-operatives.
(@ Prﬁparation of material for development of

agriculture such
for better development of extension.

27. Research  Coumcil—(1) The Research

Council shall consist of the following
namely :— :

(a) 'Dlrector “of Rescarch Services—Chairman.
.(b) AII Dcans of Facultlcq and Dcans of Collcgc.
(c) Director _of Extension 'Services.

(d) Librarian.

‘Administrative

of Faculties and all Deans of -

(a) Treining of College Students. .. o

members,

!

for non-

as publications, films, etc.,

‘mendations atte
. graduate studies and especially wil

(e) Such other Heads of Department, not more
than two, as may be nominated by _the
Director of Research Services.

(f) One of the Deans of Colleges to be nominated
by the Director of, Research Services—
Secretary.

(2) The Research Council shall be responsible to
the Director of Resedtch Services and shall
consider and- make recommendations on all
matters pertaining to agriculture research o’
the Vishwa Vldyalaya and especially with
respect of— - :

(a) ‘Agriculture rural life research servicé;-

(b) Preparation of material for development of
agriculture such as publications, films, etc.,
for better development of research.

28. Council of Post-Graduate Studies. —(1) The

Council of Post-graduate Studies shall consist of thr.'

following members, namely :—

(a) Dean of Faculty to be nominated by Vice-
_ Chancellor—Chairman. e

(b) All Deans of Faculties.
(c) All Deans of Colleges.
(d) Director of Research Services.
(e) Director of Extension Services.

(2) The Council of Post-Graduate Studies shall

3

“work under the overall purview of the Academic

Council but shall be r ible to the Director-of
Instructions and shall éorisider and make recom-
on -.all matters pertaining to  Post--
“respect to—

(a) development and laying down of standard of
admission to post-graduate course of the
Vishwa Vidyalaya ;

.(b) pfc_scription of courscs_, research and other
requirements for post-graduate degrees;

(¢) evaluation of performance of candidates for ;

.post-graduate degrees with concurrence of

the Dean of the Faculty concerned for the..

.dward of post-graduate degree; =~ + M-

(d) performance of such otlier functions as may
be assigned by the Board and Vice-
Chanccllol;_,“ ’ )
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29, Committees of the Authorities of the
Vishwa Vidyalaya.—(1) Each authority of the
Vishwa Vidyalaya may appoint such committees as
it may consider necessary for the efficient discharge
of the duties, assigned to it by or under the Act.

(2) There may be appointed on each Committee
a member or members of other authorities and
such members of the staff of the Vishwa Vidyalaya
as the authority may deem fit to appoint.

30. Travelling allowance and Daily allowance
payable to members of authorities.—The members

" of the authorities or any of their committees shall

be paid travelling and -daily allowances for atten-
ding meetings of the authority or any Committee
thereof at such rates as the Board may by Re-
gulations determine.

CHAPTER IV—EMPLOYEES OF THE VISHWA
VIDYALAYA

A—Teachers of the Vishwa ‘Vidyalaya

31, Vishwa Vidyalaya Teachers—(1) Teachers
of the Vishwa Vidyalaya shall be either—

(a) Servants of the Vishwa Vidyataya paid by the
Vishwa Vidyalaya for imparting instructions
and/or conducting and guiding research
and/or extension programmes as—

(i) Professor, )
(ii) Associate Professor,

(iii) Assistant Professor; or

(b) persons appointed by the Board as Honorary
Teachers in any of the aforementioned
categories “on such terms and conditions as
the Board may prescribe by Regulations.

(2) A Teacher shall be eligible to impart instrue-
tions and/or conduct or guide research and/or
extension programme only up to such standard for
which he is recognised as such in accordance with
the regulations made by the Board in this behalf.

(3) A teacher shall perform such functions and
discharge such duties ‘as may be prescribed by
Regulations by the Academic Council.

(4) The word “Teachers/Teacher’ wherever if
oceurs - iicludes  persons engaged in Research and

Extension activities.

tions' for teachers of the Vishwa

32. Qualifica
the approval of the Board

Vidyalaya.—Subject to

the Academic Council shall, by Regulations,

prescribe the qualifications for candidates for the
various grades of teachers of the Vishwa Vidyalaya.

33. Stales of pay of teachers ‘and other terme
and conditions of their services—

33(1)  Thescales of salaried teachers (as follows) shall be
as approved the State Govt. from time to time :

(i) Professor/Equivalent

(i) Associate Professor/Equivalent

(iii) Assistant Professor/Equivalent.

Ay -

(2) On the specific recommendations by the
Selection Committee supported by reasons recorded
in writing,the Vice-Chancellor in comsultation with the
Gomptroller may sanction a higher initfal salary—

(a) not exceeding seven advance -increments over
the initial pay in the scale of the post to
which appointment is to be made; or

(b) in the case of a candidate already t':mplcyed,
not exceeding five increments over his pay

. elsewhere and in case his said pay does not
correspond to any stage in the scale of pay
for the post, the stage in the said scale just
below the salary the ‘candidate is already

drawing.

Note :—All cases in which advance increments
are granted under (a) and (b) shall be duly
reported to the Board within four months of
the appointment. .

(3) Subject to the provisions of the Act...........
these Statutes the other conditions of service of the
Teachers of the Vishwa Vidyalaya shall be those
embodied in an Agreement of service prescribed by
the Vishwa Vidyalaya for teachers. ,

Va

(4) All salarised” Teachers of the Vishwa Vidya-
Jaya shall be wholetime teachers and shall be
entitled to leave, jeave salary, allowance and other
benefits as may be prescribed in this behalf by the
Board from time to time for its employees.
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. (5) The word ‘Teacher’ wherever it occurs
includes persons engaged in Research and Exten-
sion Activities.

B—Heads of Departments, Heads of Research
Station and Heads of Field Extension Unit. -

34.  Responsibilitiés and dutxes, etc., -of Head of

Depm;'hnpntf—As- @ Department is the primagy (unit .

of teaching; research and “extension;-in~a~particylar
field of knowledge within_a Faculty the responsibi-
lities and duties of the ﬁcad of Dcpar::ment shall
be as follows :— -

¥ ) 4
(a) He sﬁa[l- be responsible to the Dean for
organisation of the teaching, in the Depart-

ment, for the quality and efficient progress.

of the work re&ltcd therewith and for thé
formulatior g execution” of Departmental
policies as they effect the Department

L}

(b) He shall report on the tca m‘g‘; rebearch and

extension work- of' the Department to the’
Dean” 6F" College “€oncerned with copies to-

other Deans "f “Colleges and the Dean.

(c) He shall have general supervision of the work
of 'students in the Department.

(d) He shall prepare the Departmental budget

and be resnonsible for distribution and ex-

penditure of departmental funds and for the

care of departmental property.

(e) He shall regularly call meetings of ' the
departmental staff for discussion of policies,
~ " “educafional * procedures and ~ Tesearch and
inform staff members of the Denartment

‘# . regarding the nature and scope of the work

in charge of the Dcparlment

(f) To exercise such powers and dlscharge such
dutics as may be delegated or entrusted to
. him by the Director Research and Director
Extension and to be responsible through
the Dean to the Officer. whose powers and
duties he exercises.

C—Other Employees, of the Vishwa Vidyalaya
and their Conditions of Service etc

35 Service Personnel——The Vishwa Vldya!aya
shall employ such othcrh service personnel .other
than those hereinbefore mentioned, as ntay from

' time to time be needed to carry on the "activities

of the Vishwa Vidyalava. The pay scales, quali-
fications for recrnitment. conditions of services and
duties to be performed by such service persontel
shall be such as may be prescribed by the

“the employees :— ¢

the Vishwa Vldyalaya
- drawn minus pcnsmn and pension equivalent of

Board. Such service personnel shall be under the
control of the respective officers (concerned) of the
Vishwa Vidyalaya and shall be responsible to them
provided that appeals against: punishment and
adverse application of service conditions, shall be
with the authority, next above - the appointing
authority. .

D.—Genern!

.+ 36. Additional work of Vishwa Vidyalaya em-
ployees.—(1) ‘An .employee of the Vishwa Vidyalaya.
shall be entitled to additional compensation
work done for the Vishwa Vidyelaya in addition
to his regularly prescribed duties, when so sanc-
tioned by and at such rate of pay as may be
approved by the authority or officer indicated
herein for the pertinent class of employees.

Officers Board _
Teachers Vice-Chancellor
Service Personnel -Comptroller

(2) An employee of the Vishwa Vidyalaya (in-
cluding, an officer teacher or service personnel) shall
not engage in activities outside the Vishwa
Vidyalaya when any such activity does or is likely
to result in damage to the best interests of the
Vishwa Vidyalaya. Questions on the propriety of
any such activity shall be considered by the
authority indicated herein. In an activity is found
not to be in the best interests of the Vishwa
Vidyalaya, the authority shall recommend to the
Board, through the Vice-Chancellor, that the
employee does' not engage or cease to engage in
such activity. The decision of the Board shall - in
this matter be final and- trans\gﬂtcd in writing to

-l

Admlmstrau_\{c Council
Academic Council
Administrative Council

Officers
Teachers
Service Personnel
(3) No employee of thé -Vishwa Vid:faiaya shall
be eligible to additional remuneration cxgept as
provided in these Statutes.

37. Leave.—Until the Board may.make chula-
tions in the matter of leave, all the employees of

the Vishwa Vidyalaya shall be governed. by the
leave rules applicable to State Government servants

of thc corresponding grade.
38. Emolurierts: oty retired employee.—Not-

" withstanding anything <contained in the Statutes;

the emoluments of an employee, other than the
Vice-Chancellor who is recruited after his retire-
ment from Government Service, shall be fixed in
on the basis of last pay

.

LY

for »
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death-cum-retirement  gratuity, providcd that the
Board may in any specific case, for reason to be
recorded in writing, relax the provision under this

o

Statutes. o A e

CHAPTER V—PROVIDENT FUND,
GRATUITY, ETC.

39, Definitions.—In the the

Chapfet  uniess
context otherwise requires,— b
(a) “Salary” in relation to an employee means
monthly salary and includes all fixed monthly
aliowances by, K way of pay, acting and
personal allowances but does.not include any
other allowances ; :

(b) “Employee” means a person in the whole-
time service of the Vishwa Vidyalaya
appointed on probation or otherwise . to a
permanent or temporary post, but does not
include a person on deputation or employed
on daily wages or work charged establish-
ment ;

iy

Provided that if the scale of pay of a post does
not go upto Rs. 60/- (or above) the incum-
bent of such a post shall not be deemed to
be an employee of the Vishwa Vidyalaya for
the purposes of this Chapter ;

(c) “Subscriber” means a servant on whose
behalf a deposit is made under these statutes ;

(d) “Continuous Service” means uninterrupted

*

period of ~leave oa
avcrégc ﬁay or half avzragc, pay and of
service preceding and following the period of
extra-ordinary leave, but not the period of

extra ordinary leave ;

service and 1ncludes

in theé oase of male
children  whether

means (i)

subscriber, the wilc,
married or un-married, and dependent
parents of the subscriber, and the widow
and children of deceased son of the sub-
scriber provided that if a subscriber proves
that his wife has’ ceased under the personal
law governing him or the customary,law of
the commiinity in which the spouse belongs
tc be entitled to maintenance, ske shall me
longér be deemed to be a part of the sub-
criber’s family for the purpose-of this schcmc
unless the subscriber subscqucntly intimates
by express mnotice in writing, ske shall
continue to bé so’ persenal ; and i

(e) “Family”

1

. Fund” to be operated ~ by one or more

" also open

(ii) In the case of a female subscriber, the
husband and children of the subscriber, the
dependent parents of the subscriber or of the
husband, and the widow and children of
a deceased son of the subscriber :

Provided that if a subscriber by notice in writing
to the committee expresses -her desire to exclude
her husband from the family, the husband and his
dependent parenis shall no longer be deemed to be
a part of the subscriber’s family for the purpose of
this scheme, unless the subscriber subsequently
cancle in writing any such notice;

Explanation.—In ecither of the above two cases,
if the children of a subscribér have been
adopted by another person and if, under the
personal law of adopter, adoption is legally
recognised, such a child shall be considered
as excluded from the family of the subscriber.

(f) “Fund” means the Indira Gandhi Krishi
Vishwa Vidyalaya Contributory Provident
Fund”;

(2) “Year” means the financial year of the

-

Vishwa Vidyalaya ;

(h) “Committee” means the Committee of

Trustees appointed for the administration of
the fund.

Fund Account and

40. Administration ef

—Audit—(D-(a)-The—Fund—shall-be—held—bythe —--

Vishwa Vidyalaya' and shdll bé “administéred by a
Committee of Trustees comprising of the Vice-
Chancellor, Registrar, Comptroller, and at least
two representatives of the employees to be nomina—
ed by the V_icc-Chéncc’llor.

i

(b) All money belonging to the Fund shall be -
deposited with the Reserve Bank of India, State
Bank of India or in such scheduled banks as may
be decided in this behalf by the Committee or
invested in the securities of State or Central
Governments, in the name of the “Indira Gandhi
Krishi Vishwa Vidyalaya Contributory Provident
persons
of joiritly as may be nominated’ by the p
The Committee, at- its disctretion, may

Saving Bank Accmmt “and/or" Cumula-
tive Time Deposit Atcount in' the individual name

of the subscriber in the Post Office or Banks and
arrange for its eperation in the abeve mammer. -

singly
Commiittee.
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(c) The Accounts of the Fund shall be made up

yearly as at the 3lst March and an audited state-
ment’ of ;accounts shall be submitted to a meeting
of the' Committee to be Hheld not later than the
31st August, in every year or within two months
of the annual audit of the accounts whichever is
later and a copy of such statement shall be made
available to the subscriber as soon as may be after

such meeting.

(d) The Accounts of the fund shall be audited by
the same authority which audits the accounts of the
Vishwa Vidyalaya or by a Chartered Accountant
appointed by the Vishwa Vidyalaya. 3

(2) Meeting of the Committee.—At every meet-
ing of the Committee, the Vice-Chancellor or in
his absence the Registar or in the absence of-both,
the Comptroller, shall preside. The presence of at
least "three members shall be necessary to form a
quornm for -the transaction of business. Fach
member shall have one vote and ifi cases of
equality of votes, the presiding officer
easting vote.

41. (1) Subst:ripllon to the Fund.—(a) Every
employee of Vlshwa Vidyalaya shall be entitled and
required to become a subscriber to the Fund from
the begining of the month following that in which
he had completed one  year’s continuous service
except those absorbed in Vishwa Vidyalaya service
under Section 57 of the Act and.have opted for

shall have

Pension and General .Provident Fund Scheme of

rcl‘rcment bcneﬁt

Provided - that an cmployce_mhn__has_bscn_

Bl

- any other person ip receipt of other

ey

of subscnptmn. shqll be

admitted to_the benefits of the Provident Fund-in—

terms of the prowszo:ﬁ of foregoing para shall have

thé option within 60 (sixty) days of his completing

one year’s contintious service to make subscription
from the date of his appointment in the Vishwa
Vidyalaya and in that case the Vishwa. Vidyalaya
shall also contribute to his account the sum at such
Fate as rescribed under these statutes. The arrears

recovered in

monthly mstplp‘u:n;s

suitable -

Provided further that nothing in this paragraph

shall apply fo &n employee employed on contract

nnless the terms of -his contrag:. pthcrwxsc prov;dc .

Cb) Any emplbycc éxcluded by sub-para (a) and .

than casual
remuneration from the Vishwa Vidyalaya may qlso

subscribe
Com:mtfee

to the Fund, if so pcmutted by t}n .

L

(2) Rate of Subscriptions.—(a) The subscriber
shall subscribe monthly to:thé Fund at such rate of
his pay not being less than 10%, as may be fixed by
him from time to time. The application for fixing

the rate of subscription shall be made in the
prescribed  form. Such subscription shall be
deducted by the Vishwa Vidyalaya from the pay

payable to the subscriber every month in amounts
rounded off to the nearest rupee. The Vishwa
Vidyalaya’s - contribution will remain fixed as

“brovided by the statutes:

(b) Within the above limits, the subscriber can
change the rate of subscription with effect from the
commencement of cach financial ycar.

(c) The rate of subscription once fixed shall

remain unaltered throughout the year.

(d) Notwithstanding anything contained 'in clauses
(a) to () of Paragraph 41(2) empioyees shall
subscribe monthly to the Fund, such portions of the
Dearness Allowance as may from time to time be
directed by- the Vice-Chancellor in this behalf. No
contribution shall be payable by the Vishwa
Vidyalaya on account’ of such subscription.

(3) Subscription of an employee on leave.—The
subscription of the subscriber absent on leave shall,
during the pcnod of such ahsence, be assessed on
his leave pay but any such subscriber shall be at
liberty to subscribe on the full amount of his pay
provided notice in writing of his desire to do so is
given by him not less than 14 days in advance of

the first payment of his leave salary to the officer

b & ol s s O

" (4) Vishwa Vidya!ayn’s Contribution.—Save as
otherwise providcﬁ, the Vishwa Vidyalaya shall
contribute to the Fund evc}y ‘month ‘109 of the
salary of each subscriber as employer’s contribution
to the Fund, provided that no such contribution
shall be made by the Vishwa Vidyalaya in respect
of a subscriber who has been permitted to subscribe

under sub-para 41 (1) (b) of Statute.

42. TInterest—The Vishwa Vidyalaya shall on
the 31st day of March every year or " af soon as

thereafter as is possible : 2

(i-) Prepare an account of the total interest

accrucd and rcccwcd on the investment of
the Fund durlng the year;

i

.
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(ii) determine and notify with the approval of the
Vice-Chancellor of the Vishwa Vidyalaya the

rate at which interest shall be allowed
during the year on all deposits standing to

(a) For education outside India, whether
for an academic, technical profes-
sional or vocational courses;

the credit of every subscriber of the Fund; (b) For medical engti'neering and olbier
(iii) credit the amount of interest due to every technical or specialised courseg’in
.w,  subscriber based on the balance monthly .India beyond the high school stage,
products of each subscriber’s account during ‘provided that the courses of study
the preceding year; and is not less than three years;
(iv) interest on all sums standing m the books of (c) The part final withdrawal shall also
the funid to the credit of a subscnber shall be admissible for the purposes men-
be payable for a period of six months beyond tioned under items (a) and (b) above
the date of retirement/resignation/termina- after completion of 20 years of -ser-
Gomdenth; vices. The amount of withdrawal
Provided that interest shall be pail upto a period shall not exceed three months pay
of one year from that date if the delay in settling or half of the balance, whichever
the case is found to be on the part of the Vishwa otk A il T sevmiestile
Vidyalaya. _ every six months i.e. twice in any

43. (1) Withdrawals from the fund and financial year provided that it will
recoveries.—At the discretion of the Committee not Ord?larily be allowed before
‘a temporary advance, not exceeding in any case the expiry of six moaths from the

the suhscrlbers own subscripticn and interest _ date of previous withdrawal;
thereon, may be granted to a sutscriber on
appligation, out of the amount standing to his
cred®¥n the fund, subject to the following

(iv) to pay obllgatory expenses in a scale
appropnate to the . subscriber’s
staglus to which by customary usage

conditions :— . ‘ ‘

the applicant has to incur in connec-

(a) No advance shall be granted unless the tion with the marriage, funeral or any

Committee is satisfied that lthe applicants ceremony relating to any persen re-
pécuniary circumstances justify it and an : ferred to in spb-clause @;

undertaking is given that it will be ex-
pended on the following object or objects
and not otherwise ;

(v) to meet the expenditure on building,
repairs, remodelling or purchase of a
housa—andfnr—a—s;te—for—r-houce—pro‘?r“—*_

_ (i) _to pay expenses incurred in connection | - -—ded that-such hcuse or site shall not
with the illness of the subscriber or  be encumbered or aliennated in any
any person of his family or in special .. mannér without prior permission

: circumstances of any other person ~* from the Vishwa Vidyalaya or tbe
P actually dependent upon him. The sanctioning authority;

N part final withdrawal shall be allowed
for this purpose after completion of

20 years services and the amount of

" withdrawal ‘shall not exceed one half _

of the balance or- six months pay, .

. whlchcvcr is less;

Provided that in the case of an employee °
whose - income under the head
‘Salaries' does not exceed the amount

- prescribed under Income Tax Rules.

. 1962 the Comml;tee may, in itg dis-
'y cretion waive the condifion that such

(u) to pay for the overscas passages for W, house or site shall ke assigneg to
" Teasops of health or education of tha * . them and inmstead require as a con- ,
applicant or any_ other person. actually _ dition that t he employee -shall not
dtpcndﬂnl upon him; ~ . . e ~encumber .or alienate the property

in any manpper;
(iii) fo meet the'cost of education of himself anp

or of any person actually dependent ,(vi) to pay premium on policies of insu-
; 9 Hm e -We f°11°“"“8 types of rance on the life of the employee or
————cagen ,— - - i TE Pt oo el WIS
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Provided that the . number ot policies in

respect of which the facility referred
to above is allowed will not exceed
4 ai a time and the premia shall not
. beépayable otherWise than annually :

Provided further that the amount of advance

. for the purposes of payment of isnu-

" +-rance premium shall be limited to the

limit specified under Statute 43 (2)
@) ; '

(vii) to meet the cost of legal proceedings

constituted by the employee for
vindicating its position in -regarq to
_any allegations made against him
in respect of any act done or purpor-
ting to be done by bhim in the
discharge of his official duty or meet
the cost of his defence when he is
prosecuted by the employer in any
court of law in respect of any official
misconduct on his part :

Provided that the advance under this para

shall, not be admissible to an
employee who instituted legal procee-
dings in any court of law either in
respect of any matter unconnected
with = his official duty or against
employer in respect of any condition
of service or penalty imposed on
him;

- ™" (viii) to meet any other expense or liability

which in the opinion of the Com-

; mittee is extraordinary and beyond
~ the ordinary means of the“subscriber;

such as advance for purchase of
grain ete.

Explanation.—For the purpose of sub-rule (1)
“family” means any of the {following
persoris Who are wholly dependent on
the employee, namely:—the employee’s
wife, legitimate chlidren, step-children,
parents, sisters and minor brothers,

(2) Conditions for: withdrawal for Various
Purposes—The amounts of advances as admis-
sible- under the following rules are subject to
the cendition that the balance left at the credit
of the. subscriber, "after the -sanction of advance
shal not be less than Rs. 100/- ii case of

~Cla%-IV employees and Rs. ' 400/- in case of

(a) An advance shall not, except for under-
mentioned and other special reasons to
be recorded in writing by the sanctioning
authority, exceed three months pay or
half the amount of subscriber's own
contribution to the Fund and Interest
thereon, whichever is less.

: @
(i) The withdrawal in' connection with
expense on marriages as specified in
clause (iv) of Statute 43 (1) (A) shall
not exceed six months pay or the
total of the accumulation of exemp-
ted contributions and exempted
interest lying to the credi; of the
employees after leaving the minimum
_ balance as laid down in Rule 43 (2)
above, whichever is less:

Provided- further where a withdrawal is
allowed after completion of 20 years
of service, for the marriage of sons
and daughters and any other female
relation actually dependent on him,
the amount of withdrawal shall not
exceed 10 months pay or half the
balance whichever is less and shall
be treated as part final. _In special
cases, the sanctioning authority may
relax this limit to the extent of 15
months pay .or 75% of balance,
whicheve, is less.’

-

. (i) The withdrawal for the  purpose
specified in clause (v)-of sub-pzra (A)
of Statute 43 (1) shall be subject to
the following conditions:—

(1) the amount of withdrawal shal[ not
exceed one half of the amount
standing to the employee’s credit
or the actual 2ost of the hous: and/
4y the gite, whichever is less. The
sanctioning authority may however
sanction, the withdrawal of an

" amount in excess of the prescribed
Timit, but not exceeding 76% of the
balance at credit of the subscriber
irv the Fund, as a special . case, at
his discretion ;

- .

" (2) the employee shall have ccmpleted
- - * _ ten years of service or is due o

retire within the next ten years;
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(8) the construction and/or  repairs,
remodelling of the house should be
commenced within six months of
the withdrawal and shoulg be
completed within one year from
the date of the commencement of
the construction ; e =

(4) if the withdrawal is made for the
purchase of a house andfor a site
for a house, the purchase should
be made within six months of the
withdrawal ;

(5) if the withdrawal is made for the
repayment of loan previously
raised for the purpose of con-
struction or purchase or repairs,
remodelling of a house the repay'-
ment of the loan should be made
within three months of the
withdrawal;

(6) where the withdrawal is for the
construction of a house, it shall be
permitted in two or more equal
instalments (not exceeding four), a
later instalment being permitted
only after verification by the Com-
mittee about the actual utiliation
of the withdrawal;

(7) the withdrawal shall be permitted

refunded shall be credited to the
employee’s amount in the Provi-
dent Fund;

(iii) The withdrawal for the purpose

specified in clause (vii) of Statute
43 (1) (A) shall not exceed three
months pay or Rs. 500/- whichever
is greater, but shall in no ‘case
exceed half the amount to the credit
of the employee;

(iv) The amount of temporary advance for

_purchase of plot or site shall not
exceed six months pay or half the
balance or actual cost of the site

whichever is less and will not be.

admissible until after completion of

five years of services, provideq the

house site/plot shall not be encum-

- bered or alienated in any manner
without prior permission of the
Vishwa Vidyalaya. Repayment of
this advance shall be made in not
more than 30 instalments.

(b) The advance shall in no case exceeq the

amount of subscriber’'s own contribution
to the Fund and interests thereon ;

(c) For the purpose of thig rule, ‘pay’ means

the pay to which the employee is enftitled
at the time when the withdrawal is
granted or, in the case of an employee

LY

only if the house and/or site is free
from encumbrances and no with-
- drawal shall be permittegq for
purchasing a share in a joint
property or building or house or
land yvhose ownership is divided ;~

(8) if the amount withdrawn exceeds the
actual cost of the purchase oy con-
struction or repairs, remodelling
of the house and/or site, or if the
amount is not utilised for the
purpose for which it is withdrawn
the excess of the whole amount, as
the case may be, shall be refunded
to the Commititee forthwith in one
lumpsum together with interest

from the month of such. with- =~

drawal ‘at the rate prescribeq in
Statute: 43 (3) (viii). - The. amount

referred to.in sub-rule (2) of Rule b of Part
- Aofthe Fourth Schedule of the Income

Tax Act 1961, the pay (including incre-
ments, if any) which he wauld have
received had he not entered the armed
forces of the Union or been taken iInto
or employeed in the National Service;

(d) An advance shall not except for special

reasons, be granted until atleasy 12
months after the final repayment of all
previous advances together with interest

unless the amount already advanceq does
not exceed two third of the amount

. §dmissible under Statute 43(2) (a) :

Provided that an advance may be granted

for the payment of insurance premium
specified in-para 43 (1) (a) (vi) notwith-
standing that sum advanced foy any

"+ ;" other purpose has not been- repaid.. -
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(i) A second advance shall not except under

special circumstances be granted to -

a subscriber if more than half
the advance given in the first instance
is out-standing.

(11) If two advances are running concurren-
tly, a third advance shall not be
granted until atleast one year has
lapsed since the complete recovery
‘of the first advance together with
interest thereon. Advance given for
purposes of grains will not be count-
ed in this limit of two advances ..

(3) i%&p&l},ri:unent of Amounts ~Wnthdrawnr~(ai

"Subject of the provisions of Statute 43 2) (a

(i) (1) to (8) where a withdrawal is allowed for
a purpose specified in clause (v) and (vi) of
Statute 43 (1), (A) the amount mthdrawal need
not be repaid.

(i) Where a withdrawal is allowed in connec-
tion w:ﬁh the marriage as specified in clause (iv)
of Statute 43 i(1) (A) the amount withdrawn
shall be repaid in not more than forty- a:ght
equal monthly instalments.

(iii) Where a withdrawal is ‘allowed for any
other purpose the amount withdrawn shall be
repaid in not more than tWenty four equal
monthly instalments.

(iv) A subscriber may at- his option repay
more than one instalment in one month.

(v) Each instalment shall be in whole rupee,
the amount of the. advaJ_'Ee_
reduced, if necessary to admit the fixation qf
such unstalmtmts

Tw) The Vishwa.Vidyalaya shall deduct the

w8 .,.'mstalmenfs aforesaid from the employee’s salary.
and pay them to the Fund. The deduction shall

commence from the second monthly payment of
salary made after withdrawal, Recovery shall
not be made, except with the subscriber’s consent
while he is on leave other ‘than ordinary leave
on fullaverage pay, or in receipt of subsistance
grant.

,.(vii) Recoveries 'made under this.. Stafe

. .shall "be’ credm‘ed as they are malde i6 'the
subscriber’s account in 'the Fund. .

(viii) After the principal of the advance has
been fully repaid, interests shall be recovered
at the same rate as is to be credited to the

employees provident” fund deposits during the |

~ being raised or

‘balance
¢ employee.

year of sanction and as shown ‘in the following
table : — :

Where the amount is One instalmen; . of

repaid in not more interest on the
than 12 monthly amount with-
instalments. drawn.
Where the amount is Two instalments of
repaid in more than interest on the
12 but not more amount with-
than 24 monthly drawn.
instalments.
- Where tW¢" amouny is Three uﬁmments of' J.

- répald,a}:’ more than * ¥ ‘interest 5 on  the
24 but not “more amount g K with-
tthan - 36 mon‘hhly drawm
instalments. r! 7 p

Where the amount is Four mstalmehtg of
repaid in more than  interest ~ on ‘the
36 but not more  amount with-
than 48 mosthly drawan. :
instalments. ‘ ' :

Where the amountis .One instalmént of the
refunded under  interest .og.. the
Statute 43 (2) (a) amount: which is.
(ii) (8). refundable :

Provided that atthe discretion ofthe com-
mittee interest may be recovered on the amount
aforesaid or the balance = thereof outstanding
from time to time at 1 per cent above the rate
which is payable for the time “being on the
in- the

Fund at the. credit of the

(ix) Whole of interest shall ordinarjly be
recovered in the month after complete repaymeny
of the prznclpa] but if the period *of payment of
advance exceeds 20 months, interesy may if the
subscriber so desired be recovered in two equal
instalments. '

(x) Each advance shall be treated separately for
the purpose of recovery.

(4) Conversion of an advance into part-final
withdrawal.—Subject to eligibility for part-fina]
withdrawal, a subscriber Who ha&*already -dradvm

or may draw in future an advance for any Purpose.

specified in sub-clauses {i), (i), (ui) and (iv) of
clause (1) and sub-clause (a) (iv) of clause (2),
may convert at his discretion by writiten request
to the competent authority the balance out-
standing-against it, into a-part-final withdrawal.

L
T &
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44. Payment of amount standing to the credit
of the subscriber.—(i) The sum standing to the
credit of a subscriber shall become payable on
his quitling the service by way of resignation,
termination, dismissal, death, retrenchment and/
or retirement subject to further condition specified
in Statute 44 (ii) provided that there may if the
. Comittee so directs be dedncted thgrefrom and-

- paid to the Vishwa Vidyalaya. : %

(a) any amount due under a liability incurred
by the subscriber to the Vishwa Vidyalaya
upto. the total amount contributed py 'the
Vishwa Vidyalaya to his account inclu-
ding the interest credited® in respect
thereof.

(b) Where the subscriber has been dismissed
from his employment on account of gross
misconduct or gross negligence, the whole
-or any part of the amount of employer’s
contributions {ogether = with interest
credited in respect thereof.

(ii) No employee shall be entitled to receive
the amount  contributed by Htthe Vishwa
Vidyalaya on his behalf and the interest
thereon unless he has been in the service of the
Vishwa Vidyalaya for a continubus period of
five years from the date he has been permitted

Ly

to subsecribe to the provident fund at the rate .

prescribed in Statute 41 (2) (a) and that he has
been permitted to resign or has retired, or on
his death or on account of retrenchment from
the post.

-Explanatiofi- N actount—shall—be—close*d on B

the day, PR Everit takes place.

45. Nominations.—(1) Every subscriber shall
as,Soon as may be after joining the Fund send
to the Vishwa Vidyalaya office a nomination
conferring in the event of his death, on ope or
more persons the right to receive the amount
that may stand to his credit in the Fund ;

Provided that if, at the time of making the
nomination the subscriber has a family, the
nomination shall mot be in -‘favour of any
person or persons other than the rhembers of
his family.

(2) If a subscriber nominates more: than‘ one
persomsinder sub-paragraph (1) he/she shall
specify in the nomination the amount of ghare
payable to each of the nominees in such manner
as to cover the whole of the amount that may stand
to his/her credit in the Fund at any time.

(3) Every nomination shall be made in the
prescribed form,

.."_"{ibn, =

*4) A subscriber may at any time cancel

‘nomination by standing a notice in writing to

the Vishwa Vidyalaya office :

Provided that a subscriber shall
such=notice send a fresh nomination made in
accordance with the provisions of this Statute,

(5) A subscnber may prOVIde in a nomina-

- “‘_- ’ 8 LR L. T
‘_'“'-“‘_.' AR 5 -, PS e Y

(a) in respéct of any spec1ﬁed ncminee that in
the event of his predecessing the sub-
scriber, the right conferred upon that
nominee shall pass to such other person
as may be specified in the nomination ;

(b).that the. nomination shall become invalid

.“' _'1.

17

alongwith

in the event of the happening or not

happening - of a contingency
therein :

Provided that if at the time of making the
nomination the subscriber has no family
the nomination shall become invaliq in
the event of his subsequently acquiring
a family. '

(6) Immediately on the death of a nominee
in respect of whom no special provision has
been made in nomipation under clause (a) sub-
paragraph (5) or on the occurance of any event
by reason of which the nomination become
invalid in pursuance of clause (b) of sub-
paragraph (5) - of the provision thereto the
subscriber shall send to the Vishwa Vidyalaya
office a notice in writing cancelling the nomina-
tion together with a  fresh nomination mad2

specified

in accordance with provisions of this statute.
(7) Every nomination made and every notice

.- of cancellation given by a subscriber shall, to

the extent that it is wvalid, take® effect, on
the date on which it is received by the Vishwa
Vidyalaya office. '

46. Agreement to be executed by Sub-
scriber.—Every  employee on  becoming a
subscriber to the Fund shall execute an agree-
ment in the prescribed form.

47. Expenses of the Fund.—All expenses
relating to the administration of the Fund
including the: pay and, allowances of the staff
appointed for the purpose of administering the
Fund shall be borné by the Vishwa Vidyalaya
and shall not be charged to the Fund.

48. Powers of the Committee.—(i) For
matters not provided in this Chapter the Com-
mittee may exercise such powers a8 may Be
necessary for the administration of the Fund.
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(i) The Committee may also prepare
supplementary Regulations and adopt the same
with the approval of the Board :

Provided that the Committee shall exercise
powers and prepare Regulations in accordance
with the ‘provision of Provident Fund Act, of 1925
or Employees Provident Act 1952 and the
scheme and rules framed thereunder.

49, Provident Fund to be free from all

'.'hablllty —(a) The amount standing to the credit

of any member in the Fund (or of any exempt-
ed employee in a provident fund) shall not in
any way be capable «' of being assigned ar

-!charged and shall not, Be liable to attachl:ma-ri,'fr

.under any decree or order of any Court in
“respect of any debt or liability incurred by the

member (of the .exempted employee), and
neither the official assignee appointed under the
Presidency Towns Insolvency Act, 1909, nor any
receiver appointed under the Provincial Insol-
vency Act, 1920 shall be entitled to, or have any,
claim on, any such amount. )

(b) Any amount standlqg to the credit of. a
member in the Fund” or of an exempted
employee in the Fund at the time of his death
and payable to his nominee under the statutes
or the rules relating to the Provident Fund, shall
subject to any deduction authorised by the said
statutes or rules, vest in the nominee and shall
be free from any debt or other liability incurred
by the deceased or the nominee before the
death of the member or ‘the exempted employee.

(c) If a servanf has

served in the Vishwa

Vidyalaya for more than twenty years, a
gratuity &t the rate, of one month’s pay
for the first twenty completed years of
and a half
each completed year of
approved service in excess thereon may
be paid to the servant himself, if he has
been permitted to retire from the service
of the Vishwa Vidyalaya on the ground
of incapacity, or may be paid to his
family if he dies while in the service of
the Vishwa Vidyalaya. -

approved service

month’s for

and one

(d) No gratuity shall be paid to a servant’
or to his family except in cases where
the servant leaves the service of the
Vishwa Vidyalaya with the

' of the Board given on the ground that he
is incapable of continuing in the service
of the Vishwa Vidyalaya or where the
servant dies while still in the service of
the Vishwa Vidyalaya. :

(e) The expression

permission

‘Family’ means those

persons who in the opinion of the Board
were dependent on the
time when he dies and the decision of
the Board in this matter shall be final,

servant at the

CHAPTER VI—ACADEMIC PROGRAMTMES,

ADMISSIONS, PERFORMANCE.

P
e

50. Gratuity. —Employees; '_of the Vishwa
V1dthaya whose maximum salary is less than
Rs. 60 per mensem and who are not entitled, to

) the benefits of the Vishwa Vidyalaya Provldent

Fund, may be granted gratuiby ar:cordmg to the

- following scale:—

(a) No gratuity shall be paid %o a servant of
ten years’ standing or less.

(b) If a servant has sérved for more than ten

years but has not served for more than -

twenty vears a graltuity of one month's

~ pay for each completed year of approved
_service may be paid to the servant him-
“ .. gelf, provided thef he has been vermitted
to retire from the service of the Vishwa
Vidyalaya on account of his incapacity

X to continue in its service; or may be paid

to his family’if he dies ‘while in the ‘=

“agt serv1ce of thef'Vlshwa V:B'fralaya

A—Organisation of Teaching

5I. Academic - Programmes
this Chapter, unless the context otherwise

requires,—

1

Definitions.—In

(a) “Academic Year” means a twelve month
period during which a cycle of worls is

completed

(b) “Semester” means a 18 to 22 weeks
period; there being two such ,periods in
an Academic Years

(c) “Curriculum”

selected and designated to provide train-..

means a series of

courses

ing to mieet the'requirement of a degree;

(d) “Course” means a series of
- work expenence existing. over.a semester

and being as integral and 5pec1ﬁc part

a curnculum

classes and

P

e U

of

el
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(e) ‘;Couf.se—nut— ine” means a -detaihd‘ out- (63 Lis-ts-_oi courses offered in eich cpilege
line of the subject matter of a Course, during each semester indic'a.ting .the
carefully co-related with other syllabi to-. contents, Course Credits, pre-requisites,
avoid omissions and/or .duplication in a * ete., for each course; g = o

particular field of study; " _ ‘ .
(8) Requirements for students to maintain

satisfactory standing in courses anq the
szfl_wa Vidyalaya, conditions of proba-
tion ﬁ'& causes for dismissal ;

(f) “Course Credit” means a duantita_tive
measure of a course, one--credit -being
allowed for three hours’ of * expected

Hii £ A o ; - .
studept effor)’ -per: ‘week through a (h) Hostels ani other remdentxal accomoda-
~ semester.- s . . . i
: . : tion for students. ‘ _
,(g) ;:;rse it meaf;eg;c;g dﬂ_;s W:: CH, a. - (@) Umiorms of other ancﬂarf matter that
x ‘,_ i -mgy cex_npl R AEneter. : may be réI;uu-ed of the studen‘ts
52 Vishwa Vidyalaya Calender : Academ.lc : B—Student AdzmssmnS, Performance
Year, Semesters, Annual Catalogue.—(1) The’
Academic Year shall normally commence of the 53. Quahﬁcahons for student admlssmn to
first Wdrking day of .l'uljr every Year. = - . the Vishwa Vidyalaya—(1) The minimum aca-

s . * demic- attainment for admission to a coﬂege of
(2) The Semester shall * normally “be as  the Vishwa Vidyalaya shall be laid down by the
fO]lOVE =0 ' “. - < - Vishwa Vidyalaya Board except as under clause

- First Semesfer—Jlﬂy to November-December. ’ ﬂ) of Statute 53.

: EE Second Semester—November-December to (2) I add!ttlon to the preserbed academlc
S Apr]l May . R N % attamﬁ}gits va candidate for admission to the
_— ' . ' Vishwh'™ "?‘idyalaya shall possess good moral

_ In each semester, there shall be not 1e§s ‘t.h:%ln haBits and such other personal and physical

105 full days in which classes and/or interim

= pre-requisites as may determined by the Dean
exammatlons are conducted laboratories and of Student Welfare.

libraries are open. -

i e N : e B ! (3) The -names of all tHe students who are
(3) The V1shwa Vidyalaya shall publish, prior admitted to the Vihiwe: Vidwalsos: shall sa-eoon”

,?dthaej begining :f ?: ‘:;ademlc Y:ar, % th;'_a ..—-as may.-be_ affer. fh’é:Lr _selection. is.s0. made be .. -.
joyatiye Sonu ?‘ ‘ogue confaining, -l posted on- the Nohce Board-of’ ﬂlé"ﬁegmtrar and

.%s szbfe but not limited to ‘the followin

Pas g:— piblished in- su_c'h other mianner, if the Registrar

" - considérs it necessary so to do, as he may deem "

(a)Startmg date of Acade’rmc ‘Year ang each _
Semester and .dates’ of ofﬁmal holidays; . .~ - 7. SRS _
: .- 54. Credit for previpus studies and ex-
(b) Quahﬁcanons of and maximum number  periences; admission,  advance .standing.—A
.. of ‘students which ‘may be admitteq to  candidate for' admission, who does mot- fulfil
B i thé'"ﬁ'"anous Co“ﬂeges, *r ===~ -~ -—requirement-for-admission prescribed in Statute
' 53 but who has Had other valugble expériences °
(c) Fees wh1ch are 1o be charged for registra- - andfor’ pqssesses ‘special abﬂmes may be grant-
t'1on ' courses, laboratones student . ¢ credit ‘for such expenence and/or abilities so
affairs, hostels, etc. ; _ .. as to qualify him for admission to the V:shwa
, T __+ Vidyalaya. .An evaluation of such ﬁ)le sub-
Y Scholarshlps, Studeft Loans and  other stitute qualifications shall be made If;ossthe Dean
ources from Wh'mh altu_dents may ’E‘gﬁt of the appropnate Faculty and reporte?*{%’ the
. thieir financial needs : o g e Regl.strar for purposes of record of admission of °

; : . such s'Eudm’ts
(e) Degrees; dlplomas .medals, etc, awarded . y
by the Vishwa V1dyalaya and the require- '55; Evaluathn of studen‘ks performance, —Thc
ﬁents therefor _ 1 Course Grade earned by a s'tudent shal] be
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determined in accordance with the rules/i'*egula'-
tions to be framed by the Academi¢ Council
from time to time. - '

The teacher shall report, in accordance with
the rules prescribed by the Dean of Student
Welfare, his opinion on the degree to which the
student is a ‘good’ student of the Vishwa
Vidyalaya. <

56. Student Probations, dismissals.—(1) An
enrolled student sloulg be placed on probation
and be subject to rules prescribed by the Aca-
demic Council, if his Credit Gradé Average for
a semester is below 2.00° for- the Under-
Graduates and 2.75 for the post-Graduates.
When a student is places on probation; the Dean
of the College shall report the action to the

- guardian of the student with such recommenda-
_tmns as he considers appropris.te.

-

(2) An enrnlled student shall not be pen-nit-
ted to continue in the V’shWa Vidyalaya if
at the end- of the Semester durmg which he has
been on probation, his Credit - Grade Average

for all work done in the Vishwa. Vidyalaya is

below 2.00 for Under-Graduates and 2.75 for
‘post-Graduates, Notice of any such. dismissal
shall be transmitted in writing by the Dean of
the College to the student and his parent, unless
the student certifies in writing that he doeg not
wish to continue as an enrolled 'student, - A
dismissed student. may, after the expiry of

‘,atleasi‘ Ooneé . Semester “apply’ for ¥ ﬁdtmESlon 'for'

being an”enrolléd student. The Board- may
subject to ‘such terms a‘nd conditions, . if any,, as

it may deem fit to lmpose admit him on proba-.

tion and he shall thereon be subject fto. all
conditions for registration as laid down in the
Act.-Statutes 'and-th,e Re'gulatior‘ls, -

57. Extlja-.curricular activities of student,
Vishwa Vidyalaya activities, employment.—(1)
An enrolled student shall no{ engage in Vishwa
Vidyalaya extra-curricular activities. which, in
the opinion of teacher, seriously interfere with

satisfactory performance in his classés; provid-
ed that any such ruling of a teacher” may be

over-ruled by the Dean of Student Welfarp

whose decision shall be final.
-(2) ‘An enrolléd ‘student shall not engage in
work for. the Vishwa Vidyalaya or outside. the

Vishwa Vidyaldya, for or without compensation,
when such work is deemed by a teacher to
interfere seriously with the . quality of the
student’s class work; provided that such a
ruling of a .teacher may be over-ruled by the
Dean of student Welfare with prior concurrence
of the Dean of the Faculty to which the stu;i_ent'
belongs and the decision of the Dean of Student -
Welfare in the matter shall be final. In 'case
of difference of opinion- between the Dean of
Studént Welfare anq the Dean of the Faculty,
the matter shall be referred ‘o the Vice~
Chancellor whose decision in that case shall be. .
ﬁng]_.. ' : . / . G

C'—Séholarship_an'd Loan Funds.' -Student Fees .
58: The Vighwa Vldyalaya Scholarshlp and
Studéent Loan Funds.—(1) The Vishwa Vidya-
laya shall establish and maintain a scholars ig
fund from which funds may be granted to an

‘ -enrolled studenrb— v

(a) to assmt him . in méetmg his ex;ﬁenses
while attending the Vlshwa Vidyalaya ;

and/or .
() ag an award to him for outstanding per-
formance in the Vishwa Vidyalaya

~In’ accordance; with joint recpmmendations of
the Administrative ' Council and Academic

= Gouncﬁ—the ~Board - -shall* make Regulatmns :
* Vishwa A

governing the ~‘operations ‘of * the
Vldyalaya Scholarship Fund.

f

(2) The Vlshwa Vldyalaya shall establxsh a’

- Student Loan Fund, fromwhich funds may be

provided as loans to an enrolled student when
such assistance is needed to help him fo meet -
the costs of attending ‘the Vishwa Vidyalaya. -
In accordance with 'recommendatioiis‘ of the -

'Admmmtratwe Cc-uncﬂ the Board shall make

Regulatmns govermng the opefatio_ns of the-
Vishwa Vidyalaya Student Loan Fund.

'59. Student Fees, Registration, Course,-
Laboratory and others. —(1) At It'.he time “of
registration in each' semester, an enrolled
student shall pay such reglstratmn fee ag may

.. be prescribed by Reguilations. = Save as provided

in clause (4), the reglstrahon for the Semester
(- W
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shall not be completed until the fee is paid, and
such fee shall not be refunded once the student
is accepted by the Vishwa Vidyalaya. ’
(2) At the time, of registration for a course
in the Vishwa . Vidyalaya, an enrolled student
shall pay a course fee which shall be such 4s
may be prescribed by Regulations. Save as
‘provided in clause (4) admission to a Course
shall not be permitted until the fee is paid and
such fee shall not be refunded except in
accordance with Regulations made by the
Administrative .Council. ®

(3) The Administrative Council, with the
approval of the Vice-Chancellor, shall prescribe
by Regulation fees that an enrolled student
shall pay for the use of Cafetenias, libraries,
laboratories and other Vishwa Vidyalaya
facilities etd .

(4) The Board, on the recommendations of the.

Administrative Council, shall make Regulations
for exempting indigent persons, referred to in

Section 9 from the payment ‘of fees prescribed

under clauses (1), (2) and (3) above. ®Further

more, on the recommendations of the Adminis-,

trative Council the Board may also make
. Regulations regarding exemption of fees for
other enrolled students when such exemption
is deemed to "be in the best interest of the
Vishwa Vidyalaya. '

CHAPTER VII—VISHWA VIDYALAYA

DEGREE, DIPLOMA, AWARDS. . *. 4

CHAPTER VII-VISHWA VIDYALAYA
DEGREE, DIPLOMA, AWARDS.

“ 60. Bachelor degrees binds, requirements :-
b (1) The Vishwavidyalaya shall, when so ap-
proved by the Board grant to an enrolled student
who has fulfilled the requirement of the
Vishwavidyalaya, a Bachelor's degree, as follows
(a) Bachelor of Science (Agricultural);
(b) Bachelor of Veterinary Science and
Animal Husbandry;
(c) Bachelor of Technology(Agricu ltural
Engineering); '
(d) Bachelor of Technology (Dairy

Technology).

(2) A Bachelors degree shall require the com-
pletion of a series of courses (curriculum) pre-
scribed by the faculty and approved by the Aca-
demic Council. The curriculum shall include
courses in :-

(a) basic science and humanities;

(b) basic subject of the Faculty;

(c) fields related thereto; and

(d) special professional and/or vocational

subjects.

All of which provide opportunities for a student
to gain basic and usable knowledge which should
make him capable of dealing reasonably well with
all facts of agriculture and rural life and specially
with the particular activities for which he has taken
special courses.

A student in order to earn a Bachelor's degree
shall according to prescribed standards, have com-
pleted in the Vishwavidyalaya or acquired by 'Ap-
proved Transfer', the course credits prescribed by
regulation for the particular degree and shall have
earned atleast an 5.00 Overall Grade Point Aver- |
age out of 10.00 for all courses completed faculty
(where as to earn a Master degree he/she shall haye
earned atleast 6.00 OGPA out of 10.00) that he pos-
sesses outstanding competency in above, the stu- .
dent shall in the judgement of the Faculty, possess
good moral habits and a high standard of honesty. b
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(3)A student who, in meeting the Vishwavidyalaya
requirements for a degree, has earned a Overall
Grade Point Average 7.5 and above, as an under- °
graduate, and 8.5 and above as post-graduate, shall
be awarded a Certificate of Honour.
e A N —

61. Advanced Degree, kinds and requirements
:-(1) The Vishwavidyalaya shall, when so ap- y
proved by the Board grant to a student who has | -
fulfilled Vishwavidyalaya requirements, a Master's '
Degree, as follows :-
(a) Master of Science (Agriculture);
(b) Master of Veterinary Science;
(c) Master of Technology (Agricultural |
Engineering);
(d) Master of Science (Discipline to be
indicated);
(e) Master of Business Administration ”
(Agriculture); : L
(f) Post Graduate Diploma (Discipline to be
indicated).
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| (2) As prescribed by the Council of post gradu-
ate studies approved by the Academic Council, a
student shall have completed in a creditable man-
ner in the Vishwavidyalaya or acquired by approved
Transfer atleast 82 course credits, after Bachelor's
Degree applicable to the particular degree. In ad-
dition, he shall have completed a research project
. and submitted to the Faculty a creditable thesis.

(3) The Vishwavidyalaya shall, when so ap-
proved by the Board, grant to a Post Graduate stu-
dent who has fulfilled Vishwavidyalya require-
ments, the Degree of Doctor of Philosphy, as pre-
scribed by the Council of Post Graduate Studies
and approved by the Academic Council a student
« shall have comppleted in a creditable manner in the
Vishwavidyalaya or acquired by approved transfer
atleast 70 Course Credits, after Master's Degree,
applicable to the Doctor's Degree. In addition, he
shall have completed a comprehensive research
project and submitted an acceptable thesis and in
addition he shall have demonstrated in a conclu-
sive manner by examinatiion by the Faculty, that
he possesses outstanding competency in the field
of specialisation.
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62. Honorary Degrees.-—-x proposal for 'th;:’q

award of an Honorary Degree shall first be'

examined by the Academic Council. The
_Council shall, thereafter, forward to the Board
through the Vice-ChancelIor the, resﬁlts of such

examination. The-~ Board shall make such
recommetidation to the Chancella,r .a.s' it deems

to be in the best interests of' the' Vishwa
Vidyalaya. : Sy o
63. Diplomas, Medals, Certificates.—The

Vice-Chancellor may, in accordance ~ with"the
. regulations made by the Academic Coupncil' and
“upon a recommendation made to hmrlby the
Council in that behalf award to  enrolled
students and to other person who have complet-
ed non-degree work sponsored by ‘the Vishwa
Vidyalaya; appropriate’ diplomas,
t tnedals, etc. as deemed by the Council and
\ Vice-Chancellor to be in the best Jinterests of
the Vishwa Vidyalaya. - .-

64. Withdrawal of Degrees, Diplomas,
ete.—The Board may on the recommendation of
the Academic Council, by a resolution passed by
a majority of the total membership of the Board
and by a majority of not less than two thirds

certificates,

of the members of the Board present and voting
withdraw a degree, diploma, certificate or other
academic distinetion conferred by the Vishwa
Vidyalaya; provided that the withdrawal of an
honorary degree shall have the - concurrence of
the Chancellor.

CHAPTER VIII—ASSOCIATIONS RELATED
. TO VISHWA VIDYALAYA-

65. Alumni Association—There may exist

within but not as official “authority of the

Vishwa Vidyalaya, an organisation to be known

"&s the Vishwa Vidyalaya.Alumni Association.

Only persons who have received and continue
to hold a degree from the Vishwa Vidyalaya
shall be eligible for full membership in the
Association. Vishwa Vidyalaya degree holders,
under the guidance of the Vice-Chancellor, may
establish such an association with constitutional
byelaw approved by the Board :

‘Provided that a man of .eminence. maj be
adopted as patron of the Alumni association.

CHAPTER IX—STAFF HOUSING, STUDENT
HOSTELS AND OTHER ACCOMMODATIONS.

66. Employee Housing énd other Accom-
modations.—(1) The Vishwa Vidyalaya may

» procure, construct, own, take on lease, and use
-houses for --Vishwa Vidyalaya -employees— as

determinéd by the _Board to be 'necessary for

‘the proper functioning of the Vishwa Vidyalaya.

Administrative Council shall nmakKe * up and
ddopt Regulations for the proper administration
of staff housing matters. ;

(2) As recommended by the Administrative
Council the Board may vorovide and operate for
employees of the Vishwa Vidyalaya health,
recreational and other ancillary facilities, All
such facilities shall be ademstered as provided
in’ Regulations prepated and adopted by ‘the
Administrative Council.

1

67. Student quarters, Cafeterias and other

‘accommodations for students.—(1). An enrolled

student of the Vishwa Vidyalaya shall live' in,—

(a) his own home or the hdmg of his parents;
or ) '

(b) in a Vishwa Vidyalaya hostel .or approved
accommodation for students.



1235

weggew Uada, faiw 10 faams=t 1987 1771

Regulationé on this subject shall be made by
the Academic Council.

(2) The Vishwa Vidyalaya shall provide and
operate for enrolled students of the Vishwa
Vidyalaya such cafeterias, health, recreational,
shopping, and other ancillary facilities ag may
be deemed by the Board to be in the best
interests of the Vishwa Vidyalaya. The
Administrative Council shall, in consultation
with the Academic  Council make Regulations
for such purpose. The Regulations shall be
administered by the Dean of - ,gl_tgc_lent, Welfare
andfor by such other persons as may be
designated by him with the approval of the
Vice-Chancellor.

L]

68. Vishwa Vidyalaya Hostels for Stu-
dents.—(1) The Vishwa Vidyalaya shall provide
and operate as deemed by the Board to be in
the best interests of the Vishwa Vidyalaya,
student hostels and other housing facilities for
enrolled students of the Vishwa Vidyalaya,

(2) Subject to the provision oi‘ clause (3) an

enrolled student who occupies a Hostel or other

housing facility of the Vishwa Vidyalaya shall,
pay to the Vishwa Vidyalaya such hostel fee as
may be determined by the Board prior to the

beginning of Semester.

(3) The Board may grant exemption from
payment of the hostel fee to an"fhdigent person
or such other student as it may deem fit.

(4) The Administrative Council shall with
concurrence of the Academic Council, make
Regulations for the management of hostels. and
other matters related thereto and such Regula-
tions shall be administered by the Dean of
Student Welfare. The Regulations so made
shall’ provide for maximum participation of
enrolled students in the management of hostels
occupied by them, as is ¢onsistent with good
management of a Vishwa Vidyalaya facility,

(5). For the purposes of this Statute, the
Hostel Fee shall include messing charges.

By order and in the name of the Governor of
Madhya Pradesh,

DILIP MEHRA, Spl. Secy-
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